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22.09.200 Present: Hon'ble Sri K.V. Sachidanandan 

Vice-Chairman. 

-' 	

The Applicant was promoted.. to 

I Indian Forest Service (Manipur-T.ripura 

cadre) on 31.12.1990 with '1986' year of 

r'  allotment. 'Vide noti&ation dated 

12.09.2005 (Annexure — 2), the 

Respondents corrected the Indian Forest 

tQ_p-5. crOc-  Service (Fixation of Cadre Strength) 

Regu1atians, 1990 for Manipur-Tripura 

1cadre by antedating its effect from 

- 	 29.03.1988 with two more promotion 

osts in Tripura part of the joint cadre. 

Irhe Applicant wants advantage of the said 

I 	 iotificaflon dated 12.09.2005. Hence, the 

pplicant stated that his year of allotment 

	

c--- 	 come 1985 and he could have been 

jromc ted from 16.12.1989 instead of 

k1990. The Applicant submitted many 

iepresentations and finally on 20.12.2005. 
1 	 4e Applicant has fded this Application 6V - 

V ' 	 se1dng the following reliefs: - 

Contd/ - 

:r~g 	(F 

0 



Contd/ - 
22.O&2006 

'i. 	To direct the i'espondent 
authorities to antedate the 
promotion of the applicant to 
IFS with effect from the 16 
December 199 with all 
consequential benefit. 
Cost of the application. 
Any other relief to whIch the 
applicant is entitled to under 
the fact.s and cIrcumstances of 
the case and as may be 
deemed proper by the 
Honnojrabie ribunaL 

Heard Mr C.S. Sinha learned 

- Counsel for the Applicant and Mr 0. 

Baishya, learned Sr. CG.S.C. for the 

Respondents. 

Mr C.S. Sinha, learned Counsel for * 

the Applicant submitted that he will he 

satIsfied if a direction is given - to the 

Respondent No. 1 to consider and dispose 

of the representation dated 20.12.2005 

within a thue frame. Mr G. Baishya, 

learned Sr. C.GS.C. for the Respondents 

submitted that he has no objection if such 

course is adopted. 

Therefore, this Court directs the 1st 

respondent and/ or any other competent 

authority to consider and dispose of the ' 

annexure -7 representation within a 

period of three months from the date of 

receipt of this order. 

The GA. is dispose of as above at 

the admission stage itself. No order as to 

costs. 

Vice-Chairman 

/mb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BINCH 

O.A.No. 	 of 2006 A. D. 

Shri Achintya kumár Sinha 	 Applicant 

-Versus- 
Union of India and others 	 Respondents 

SYNOPSIS 

Applicant was promoted to Indian Forest Service (Manipur-Tripura) on 

31/12/90 with '1 98' year of allotment (Annexure- 1). 

Previous representation of applicant for antedating promotion from 16/12/89 

was rejected vide Order dated 09/08/2000 (Annexure-4) on the two grounds 

that (1) judgment rendered by Honourable Tribunal in case of Shri Ibobi Singh, 

a nember of Manipur part of Indian Forest Service (Manipur-Tripura), in OA 

No. 15/95 including issue of number of promOtion posts, was pending for 

review with the HOnourable Tribunal; and (2) that applicant's name could not 

be included in the Select List of3l/12/88 due to restriction on its size. 

Govt. of India on final settlement of the matter relating to OA No. 15/95 in the 

Honourable Tribunal corrected the Indian Forest Service (Fixation of Cadre 

Strength) Regulations, 1990 (Annexure-3) for Manipur-Tripura cadre vide 

Notification dated 12/09/2005 (Annexure-2) by antedating its effect from 

29/03/1988 with two more promotion posts in Tripura part of the joint cadre. 

Applicant is aggrieved for not antedating his promotion from 16/12/1989, 

when his immediate senior was promoted, despite representation dated 

20/12/2005 (Annexure-7), despite relief to Shri Ibobi Singh vide Order dated 

28/02/06 (Annexure-5) based on the antedated Cadre review. 

Applicant had no option under the circumstances other than to approach this 

Honourable Tribunal. 

6. 	Hence this application seeking justice. 	
(41L4 /Lk4 

(C. S. Sinha) 
Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

O.A.No. 	 of2006A.D. 

Shri Achintya kumar Sinha 	 Applicant 

-Versus- 
Union of India and others 	 Respondents 

LIST OF DATES 

29/03/1985 Notification for Indian Forest Service (Fixation of Cadre Strength) 

Third Amendment Regulations, 1985 for Indian Forest Service 

(Manipur-Tripura) containing 14 promotion posts. 

3 1/12/1988 Select List prepared for promotion to Indian Forest Service (Manipur-

Tripura) Joint Cadre with only one name, that of Shri A. K. Roy, 

immediate senior to applicant in State Forest Service 

16/12/1989 Shri A. K. Roy promoted to Indian Forest Service 

22/11/1990 Notification for Indian Forest Service (Fixation of Cadre Strength) 

Amendment Regulations, 1990 containing 18 promotion posts. 

31/12/1990 Applicant promoted to Indian Forest Service (Manipur-Tripura) cadre. 

09/08/2000 Order from the Ministry of Environment and Forests disposing of 

previous representation of applicant claiming promotion to Indian 

Forest Service with effect from 16/12/1989, when Shri A; K. Roy had 

been promoted. 

30/03/2005 Order issued assigning year of allotment '1986' to applicant 

12/09/2005 Notification of indian Forest Service (Fixation of Cadre Strength) 

Amendment Regulations, 2005 antedating the cadre review vide 

Indian Forest Service (Fixation of Cadre Strength) Third Amendment 

Regulations, 1990 with effect from 29/03/1988. 
20/12/2005 Representation submitted by applicant in reference to Notification 

dated 12/09/2005 for antedating promotion to Indian Forest Service 

with effect from 161h  December 1989 

28/02/2006 Order issued re-fixing year of allotment of Shri Ibobi Singh with year 

of allotment '1984' in place of the previous '1986' in tenns of 

antedated cadre review vide Notification dated 12/09/2005 

LJ /tJ 
(C. S. Sinha) 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
(An application under section 19 of the Administrative Tribunals Act, 1985) 

ORIGINAL APPLICATION NO. 	\ 	OF 2006 A. D. 

BETWEEN 

Shri Achintya kumar Sinha, IFS, Director, Biotechnology, 

Department of Science, Technology & Environment, Govt. 

of Tripura, Vigyan Bhawan, Pandit Nehru Complex, 

Kunjavan, Agartala: 799 006 S  Applicant 

VERSUS 

The Union of India represented by the Secretary, Ministry of 

Environment and Forests, Government of India, Pryavaran 

Bhawan, CGO Complex, Lodi Road, New Delhi: 110 003 	 19 

The State of Tripura represented by the Chief Secretary, 

Govt. of Tripura, Agartala, Triptira: 799 001 

The State of Manipur represented by the chief Secretary, 

Govt. of Manipur, Imphal, Manipur 
• 

 4.1e
he Union Public Service Commission represented by the 

cretary, UPSC, Dholpur House, Shahjahan Road, New 

Delhi: 110001 

Shri B.N. Mohanty, IFS care of Principal Chief Conservator 

of Forests, Manipur, Imphal 

Dr. A. Rastogi, IFS, Director, Ministry of Defence, 

Government of India, South Block, New Delhi 

T. Dr. Ajay Kumar, IFS care of Principal Chief Conservator of .  

Forests, Manipur, Imphal 

8. Shri P.K. Pant, IFS care of Principal Chief Conservator of 

Forests, Tripura, Aranya Bhawan, Pandit Nehru Complex, 

Kunjavan, Agartala: 799 006 ... Respondents 

DETAILS OF APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE 

The instant application is directed against the Order No. F.22012/1 1/2002-IFS-il dated 

30th March 2005 (Annexure-l) from the Ministry of Environment and Forests, 

Government of India (M0EF for short, herein after) assigning the year of allotment of 

the applicant in the Indian Forest Service as '1986'. 

II 
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Copy of Order dated 30th  March 2005 is annexed and marked as Annexure-] 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the application is within the 

jurisdiction of the Guwahati Bench of the Honourable Central Administrative Tribunal 

(Tribunal for short, herein after). 

LIMITATION 

The applicant declares that the instant application is filed within the limitation period 

prescribed under section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE 

4.1. That the applicant was promoted from the State Forest Service of Tripura to the 

Indian Forest Service (IFS for short, herein after) on the 31St  December 1990, and was 

assigned '1986' as his year of allotment as per order dated 30th  March 2005 of the 

MoEF (Annexure-1). 

Copy of Order dated 30" March 2005 is annexed and marked as Annexure-] 

4.2. That the Ministry of Personnel, Public Grievances & Pensions (Department of 

Personnel & Training), Government of India (D0PT for short, herein after) issued 

Notification No. 1601 6/6/90-AIS (II)—(A) dated 1 2th  September 2005 (Annexure-2), 

for IFS (Fixation of Cadre Strength) Amendment Regulations, 2005 (Cadre Strength 

Amendment Regulations, 2005 for short, herein after) giving IFS (Fixation of Cadre 

Strength) Amendment Regulations, 1990 vide Notification dated 22 nd November 1990 

(Annexure-3) effect from 29 th  March 1988 with eighteen posts against promotion 

quota in the IFS (Manipur-Tripura) joint cadre which followed that Tripura part of 

Manipur-Tripura cadre of IFS had nine posts against promotion quota with effect from 

29th March 1988 in place of seven promotion posts as per IFS (Fixation of Cadre 

Strength) Third Amendment Regulations, 1985 vide Notification dated 29th  March 

1985 (Annexure-9). 

Copies of Notfication dated 12" September 2005, Not/Ication dated 22" 
November 1990 and NotfIcation dated 29th  March 1985 are annexed and 
marked as Annexures 2, 3 and 9 respectively. 

4.3. That previous claim of the applicant for antedating his promotion with effect from 

16 December 1989, when his immediate senior Shri A.K. Roy was promoted, was 

rejected vide Order No.F.22012/10/97-IFS.II dated 9 th  August 2000 (Annexure-4) of 

the MoEF, paragraph no. 4 on the following grounds: 



H 

I 	 . 

That the judgment rendered by the Honourable Tribunal in case of Shri Ibobi 

Singh, a member of the Manipur part of the IFS (Manipur-Tripura) joint cadre 

in OA No. 15/95 including inter alia the issue of number of promotion posts, 

was pending for review with the Honourable Tribunal following filing of 

Review petition by the Union of India; and 

That the applicant's name could not be included in the Select List prepared 
on 3lSt December 1988 due to restriction on size of Select List dependent up 

on the number of promotion vacancies. 

Copies of order dated 9" August 2000 annexed and marked as 
Annexure-4. 

4.4. That MoEF granted relief vide its Order No. 220 12/28/04-IFS-Il dated 281h 

February 2006 (Annexure-5) to Shri Ibobi Singh, an IFS officer of the Manipur part of 

the IFS (Manipur-Tripura) cadre, by re-fixing his seniority in accordance with the 

Cadre Strength Amendment Regulations, 2005 vide Notification dated 12th September 

2005 (Annexure-2). 

Copies of Order dated 28111  February 2006 and Notiftation dated 12111 
September 2005 annexed and marked as Annexures 5 and 2 respectively. 

4.5. That following the correction of wrong with retrospective effect from 29th  March 

1988 as per the Cadre Strength Amendment Regulations, 2005 vide Notification dated 

12th September 2005 (Annexure-2), there arose two clear vacancies in the Tripura part 

of the Manipur-Tripura joint cadre of IFS since 29 th  March 1988 and the position 

continued to be so on the 3l December 1988, when the Select List for promotion to 

IFS had been prepared according to letter no. 17013-12/88-IFS-I1 dated 9 th  March 

1989 of the MoEF (Annexure-6) 

Copies of Notification dated 12th  September 2005 and letter dated 9th  .March 
1989 are annexed and marked as Annexures 2.and 6 respectively. 

4.6. That the applicant submitted his representation dated 20 th  December 2005 

(Annexure-7) to the MoEF through proper channel prayed for antedating his 

promotion to IFS with effect from 16th  December 1989, as he had been deprived of 

promotion at the relevant time due to erroneous representation of number of 

promotion vacancies, and which wrong was subsequently corrected with retrospective 

effect. from 291h  March 1988 by the Government vide Cadre Strength Amendment 

Regulations,2005 vide Notification dated 12 th  September 2005 (Annexure-2); and the 

said representation of the applicant was forwarded by the General Administration 

(Personnel & Training) Department, Government of Tripura vide their letter no. 

I 
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F.35(74)-GA (P&T) 91 dated 28th  January 2006 (Annexure-8) to MoEF for antedating 

the applicant's promotion with effect from 16th  December. 1989 based on the Cadre 

Strength Amendment Regulations, 2005 with retrospective effect from the.29th  March 

1988 vide Notification dated 12th  September 2005 (Aimexure-2). 

Copies of representation dated 20" December 2005, Not jflcation dated 12th 
September 2O05, letter dated 28th  January 2006 are annexed and marked as 
Annexures 7, 2 and 8 respectively. 

4.7. That according to para 4 of order dated 9th  August 2000 (Annexure-4) of the 

MoEF the name of the applicant had not been included in the Select List for promotion 

to IFS prepared on the 31 December 1988 due to restriction on the size of the Select 

List dependent up on the promotion vacancies and the said list contained, only one 

name, that of Shri A. K. Roy; and there being two clear vacancies on 3 December 

1988 after correction of wrong by DoPT vide Cadre Strength Amendment 

Regulations, 2005 vide Notification dated 121h  September 2005 (Annexure-2); the 

Select List of 31st  December 1988 should have been corrected by MoEF by  including 

therein the name of. the applicant next to Shri A. K. Roy, being the applicant's 

immediate senior in State Forest Service, and by simultaneously antedating the 

applicant's promotion to IFS with effect from 16 th  December 1989, when Shri A. K. 

Roy had been promoted, in legitimate mitigation of denial of justice to the applicant 

due to errOr committed earlier by the respondent authority. 

Copies of order dated 9" August 2000 and nottIcation dated 121h  September 
2005 are annexed and marked as Annexures 4 and 2 respectively. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1. For that the respondent authority failed to extend legitimate relief, arising out of 

the correction of wrong vide Cadre Strength Amendment Regulations, 2005 

(Annexure-2) giving retrospective effect from 29th  March 1988 to increased cadre 

strength in the Tripura part of IFS (Manipur-Tripura) joint cadre, against 

representation dated 20 December 2005 (Annexure-7) from the applicant 

5.2. For that there were two clear vacancies in promotion posts in Tripura part of IFS 

(Manipur-Tripura) Joint Cadre on 31s.  December 1988 as per the Cadre Strength 

Amendment Regulations, 2005 (Annexure-2), and, therefore, the respondent, authority 

failed to correct the Select List prepared on 31 st December 1988 by including the name 

of the applicant, being no. 2 in seniority next to Shri A. K. Roy in State Forest Service, 

and to antedate his promotion to IFS with effect frOm 1 6 th  December 1989, when Shri 

A. K. Roy. had been promoted, despite the fact that the applicant's claim had been 



rejected earlier by the MoEF vide order dated 9 th 
 

August 2000 (Annexure-4), as 

indicated in para 4 of the said order, on the ground that his name could not be included 

in the Select List prepared on 31St  December 1988 due to restriction• on the size of the 

Select List, which depended up on the. number of promotion vacancies, and as the 

judgment by the Honourable Tribunal in case of Shri Ibobi Singh in OA No. 15/95 

was pending for review with the Honourable Tribunal following filing of Review 

Petition by the Union of India; and despite the fact that issue was finally settled as per 

Cadre Strength Amendment Regulations, 2005 (Annexure-2) followed by grant of 

consequent relief to Shri Ibobi Singh vide order dated 28th  February, 2006 (Anñexure-

5) of the MoEF. 

6. DETAILS OF REMEDIES EXHAUSTED 

The applicant declares that he has no other alternative of efficacious remedy than to 

come under the protective hands of this Tribunal. 

7. MATTER NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER COURT 

The applicant further declares that he has not filed any application, writ petition or suit 

before any other court andlor any other Branch of this Honourable Tribunal in respect 

of the subject of the instant application or any such application or writ petition or suit 

is pending with any of them. 

8. RELEIFS SOUGHT FOR 

Under the facts and circumstances stated above, the applicant most respecifully prays 

that the Honourable Tribunal may be graciously pleased to admit this application, call 

for the records of the case and up on hearing the parties on the cause or causes that 

may be shown, be pleased to grant the following relief to the applicant. 

To direct the respondent authorities to antedate the promotion of the -.. 
th' 

I 	f 	/ 	 .. 

, 	applicant to IFS with effect from the 16 Deember 199 with all 

consequential benefit.  

. 	Cost of the application. 

Any, other relief.to which the applicant is entitled to under the facts 

and circumstances of the case and as may be deemed proper, by the 

Honourabie Tribunal. 

9. INTERIM ORDER PRAYED FOR 

The applicant does not pray for any interim order. 



10. The application is filed through learned Advocate Mr. Chancirasekhar Sinha. 

11. PARTICULARS OF BANK DRAFT 

IPONo. 2S& 5H4 for Rs.50/- 

Date: 19 ía 	06 

12. LIST OF ENCLOSURES 

As stated in the index. 

VERIFICATION 

I, Achintya kumar Sinha, son of Late Nil Kanta Sinha, aged about 56 years, presently 

holding the post of Director, Biotechnology, Department of Science, Technology and 

Environment, Govermnent of Tripura, Agartala, West Tripura, do hereby solenmly 

affirm and verify that the statements made in the instant application in' paragraphs 1 to 

4 and 6 to 12 ate true to my knowledge and those made in paragraph 5 are true to the 

legal advice received and I have not suppressed any material facts. 

And, I sign this verification.oñ the 	August 2006 at Agartala. 

k< 	?L4 

i~,~ 
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1. 	Ci jf 5g' 	COVCr(Un CnL. of Manipu:-' liupliai. 
2'.Iuiccl 	Scerctwy, (JOVenilIti cut of 'liiptinL. AUtaja I 	Se i ri ji' 	eji itiii en t of Pe oriii el & Acim ii Ref, 	o 	ol vi an iput Iwph Ii 
4 'Ihie 	

cretay AppQitJtj1e and Seivice Deptiiit Govt. of Tnipura, /\gwtffla 
'l'Iie Iri;ic1paI (Thief (.cinservt(, of forests, Munipur, 

lIiiJ}hui. 
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(TO BE PUBLSHEC IN 1H GAZETF 01 INL3A UNDER PART If  SECTION 3 WI 

No 16016/6/90-AIS (U) - (A) 
Govomment of tnd1 

Ministry of Personnel, Pubc (3rievances & Pensions 
(Department of PeronneI & Training) 

New Delhi, I )feptsrnber,2005 
LQ1I&TLQ 

G S R No 	 in exercise of the powers conferred by subsectiori 
(1) of Section 3 of the AU India Service Act, 1951 (61 of 1951', read with rule 4 'f the 
indian FOrest Seric (Cadre) Rus, 196; the Central Government, in consult1iori 

' h the' GovernmEnts of Manlpur end Tripura hereby makes the fotiow,r'O 
regulations further to amend the Indian Forest Service (Fixation of Cadre Strength) 
eultios, 1966, nm&y: - 

Th,'qsa reutions may be cafled the Indian Forests Service 
(Fixaticr) of Cadre Strength) Amndment RegUItions.20O5.. 

TheVsha!l come into force with effect from the 29th  March, 1988. 

2. 	Inthe Ministr of Personrj&, Public Grievance&& Pensior, Dpartrneht of 
Personnel & Training's 'Notification No. 1601/06/i9OO-AlS-U (A) dated •2 
Ncvember, 1990 published as G.S.R. No, 730, dated 08/12/1990 in the Gazette of 
India, Pert U, :sectio;,  3(i), ragrding the indian FOrest Service (Fixation of Cadre 
Siéngth) Fifth, Amendment Regutions, 1990 relating to the Manlpur-Tripura Cadre 
of the lnan Forest ervice, the ertr "l, (2) They shaH come into force on the 
date of their pbllcation in the offidial Gazette" shalt be substituted by the foflowing, 
namely: 

k2 They shall come into fore with effect from 29th  March ;  1968" 

IFpot note: Antedtirg the date of' notiflcatlon has been made in implementation of 
the order of Ithe C9ntral Administrative Tribunal i  Guwahati 8ench, dated: 20 
January, 1999 in OP No 15 of 1995 which has been upheld by the Guwahati High 
Court sri their Jü ms dge?rst dated I ri April, 2003 in WP(C) No 4963 øf 2001 

• 	 • 	 • • 	 •• 	
S 	 (SanetaSingh) 	y 

• 	 S  • 	• 	 • 	 Directc (Services) 

To 	• 	• 
The Manager 	 S  
Government ol India Press 
Mayepuri 	• S 	 • 	 • 

• 	NwQthI, 	• 	• 
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To 	PUI3LXSHEO IN !{. 
 sr 'TTE OF INDIAPA )TECTON 3(1) 

I616/6/90.AI5(!x)A 
Goveruertof India 

•:$tnttX' •oi ersoruel,, Public Grievances & Pensions 'Department 
of Personmel. & Traththg, 

N Doihi, the 2.11,90 

.,,1r1 eorcsi 't 	conferred by uctton .(tof Qedion 	i the All India e vices Act, 1951 (5i of "Wri 
read with rule 4 of the nôLat Torest erv1ce (Cadre) Rules, 1965, 

• 	theCen'tr1 	ver:Qnt, iii consultation with th CivrnrnntI of  
,.Nrd,pur and 1 ripura, heby m! 	17o1iovirig rc u1&ioii further to 
aaond the Indtn kort crvic (Fjxtir of Cadre $trnq-th) 

• 	GgIatons )  1966, nmc?1y :- 

(i.) Th 	ationci may tc caUd the Irdin. 
Fozest Sirvice (Fixti.on of Cadre Strength) 
Aonthn&nt Rultioiis, 190, 

(2) They shall come into force on the dtc of thfr 
publication in t he øfficial (azett, 

2* 	in the Zichedule to the 1ndtanorest Service 
(Ejz.atjon of Cadre Strerth), egul'tin, .966, for t 
headtnt 'MnipurTriF

.;e
ura4  and th entireds occuriw thereunder 

the foUowin shell. 	subst1tutd, nmly t. 

?rLur- rr1nu.ra 
Senior Duty Post's th t 1hp Stt 	C'ernnt 	(.pur' 

• 	?rtrtcl.pal Chi.I 'onserv1ttor of Forests I 
• 	Chiof Cr'r 	f For;t: 	t1ltfe) I 

CMef Conervtor of Forests (Ccn'rl) 1 
Conservator of Foreets 	 • 
Deputy Consratcr of F Ol 	e 5 ts 7 

Deputy Corvto 	of Forts 1 
• 

	
(Re-sources Survey oivtton) 
Deputy Conervtoz 6f iorets 	(vild1ife) I 
P6juty CW3OV.ItOr of £rests(orLthgIn) 2 

• 

	

J 	Deputy Co 	erv.tr of,  foresta(fioll çnezvet10 ) 2 
• 	Deputy Con. 	rvtor of Forests (5ocil For'etr) i 

Deputy Conservdtor of Porøsts(1icdqurters) I 
Pcputy Corserv3tor of Iorests 

• 	•(Rserch, 	S1l'Iculturo P, Trin1nq) I 
• 	Deputy Lonserv.. tor of F'rests (Rubber) 	 • I 



: ' 	 .12 

- 

	

• • 	! 	 svj t ypnent4Jrju 	23 

H Mncipai Ch1f Cori5ivto of 1?ort 
Ii 	conerv a to:r of Forests 	 S 	 2 

• 	.: 	consarvtor of Forests 	 . 3. 
.'Pepuy nservti:. 	Forests 	 9 

beputy Ccriservtor of Forests (Wt1ditf) 	 I 
.pepu4 Corsrv.ter of Frcts (11 ork1nc, Pirn) 	 2 

	

• 	DpUtfr conseratr of Ports (HeadQurtrs) 	 1 
Deuy Cns erytr of F ,Orests 	 e.rc) 	 1 
Deputy Conserv?tor •1 F;x'tt •(TraLnthc4) 	 : 

• epUty Cor .  ervtr. of Frest. (Planrinr 	0eve1opt) 	1 
Peputy Conservtorf £z orts . (Planzin 	ocii 
Tota1 senior duty posts of !n1pur 	Tripur Cdi. 	4o 
2.. Cntra1 t)eputtion Rsrve 2O% of I above 	 9 
3 posts to be filled by promotion in ccoidnc with 

rule U of AChe indan Fort st.s  ervjcs (Rcru&t''e't) 
Rulc, I96 S  • 18 

	

• 	4: Pests to. be ft11d by drct rectrnt S 	 37 
54 fleputatio Reserve () 25 of a I abaie 	 Ii. 

Jun.or po&tri, Lvt ilesevve 	'i3airtn 	ejerve 	 14 
- 	 D1.rct Eecuithtw 

Posts Promotion.Pocts.Li\ 
Tzt.1 Authrisd 

( C mrt p K/&SH 

	

( 	 S  

S5 S 



No.F22O12/1O/'.lFSl1  
• 	

Go'ernent of India 
Ministry of Environment and Forests 

• Paavasan Bhavan, CGO Cornp!ex., 
l.odi road, New Delhi- I 10003 

Dated, the 9 August. 2000. 

o R •DE R 

Shri A.K. Sinha. a State ForestServjce (SFS) officer of Tripura as 
• 

	

	promotedto the Indian Forest Service (FS) w.e.f. 10-3-92. Subsequently, his yeaf of 

alIotent as detened as '1988' vide order dated 18-5-95 and he was placed below 

• Shri R. Das, a direct recruit ocer of 1988 batch. Aggrieved by the order dated I 8.5.5, 
Shri Stha filed OA No.26/96 before the Hon'ble Central Administrative Tribunal - 

Gwtj bench seeking a dfrection to assign him ' 1985' year of allotment with all 

consèquertiaJ benefits incIudin correct assignment of seniority and promojon 

prospects etc. with retrospective effect. The OA was decided by the Hon'ble Tribunal 

vide order !ated 24 .3.99. The operative portion of Tribunal's order is extracted below - 

'On consideration of the entire facts we find that adequate materials are 

not available to detertnine for what reasons the app1ict was not appoted in 

the year 1989O. The contention of Mr. Sharma is that the post was available 
but'he was not appointed. For all these we feel the entire matter needs to be 

considered by the authority concerned taking into consideration all the materials 

in the records and dispose of the representation by a reasoned order. Mr. Sharma 

wants to file a fresh réprsentatjon giving details of his claim. If he wants to file 

a fresh representation he niy do so within a period of fifteen days from today If 

sich representation is filed within the time allowedthe competent aithority shall 
also consider the same and, dispose of it as early as possible, at any rate withth a 

period of six months from the date of receipt of the representation. The coursel 

• for the applicant and the respondent Nos. 19 and 20 submi't that before takg any 

decision by the competent authority the persons interested may be given 

opportunity of personal hearing. This submission is reasonable. Therefore, we 
direct the respondents that before taking any dccisin they shall give notice by 
giving sufficient time to all persons interestd for personal htaring." 

In pursuance of the directions given by the Hon'ble Tribunal, Slid Sinha submitted a 
fresh representationo n  18. 12. 99 which was recived on 22.12.99. M per Tribunal's 
order the representation should have been submitted by 7th 

April, 1999. broadly, Shri 
Sipha. has made fol1oying submissions: - 

• 	
i) • 	He became eligible for nsideration for appointment to the IFS in 1982. 

8 
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He wasappointedt the IFS on 10.3.92 and was assigned '1988y6ar of 

allotment whereas his immediaie.senjor in the Tripura SFS, Shri A.K.:Roy, 

was appointed to the IFS On 16.12,89 and was assigned 1985' yar of 
allotment. 

The Central Govt. while fixing the number of promotion posts, took into 
acc6unt only item No.1 & 2 of the Cadre Schedule, i.e. the Senior duty posts 

under the State Government and the Central Deputailon Reserve. But in 

terms of the order dated 20.1.99 passed by the Central Administrative 
Tribunal - Guwahati Bench in OA No. 15195: Th. Ibobi Singh Vs. U'nibn of 
India and Ors, the Union of India was directed to compute the promOtion 
vacancies by taking into consideration the State I)epulalion keserve also. 

- Therefore, he is als entitled to the benefk of the judgment rendered b' the 
Hon'ble Tribunal in Th. Ibobi Singh's case. 

In tes of the above said judgment, there were 8 promotion posts in the 
Tripura segment of the Joint Cadre, out of which 7 posts were filled up when 
Slfri A.K. Roy was appointed on 16.12.89. He (Shri Sinha) is entitled for 
consideration for promotion to the IFS against the th vacancy. 

The direct recruit IFS officers of 1985 and 1986 batch were appointed to the 
Senior time scale w.e.f. 1.4. 1989 and 1,4.1990 respectively. Therefore, he is 
entitled to '1985' year of allotment 

2. 	
Inhjs earlier represent,66ohs attached to O.A. No.276/96 the main.ground uged 

by Shri Sinha was that he had been Continuously officiating on cadre post from 15..91 

till his appointment to the IFS and, as such, he was entitled to the benefit of such 
offlciatjon and pleaded to assighjm '1985' year of allotment 

3. 	
M per dfrectjons of, the.Hon'ble Tribunal, Shri R. Das and Shri D.K. Shama, 

the direct recruit officers (Respondent No.19 & 20). were afforded an opportun1t' of 
persnal heang. Initially, the (late of personal hearing was fixed 	6 March, 2000 
but neither of the two officers appeared on that dale. Therefore, another date w 

as given 
to them on 20' March 2000. This time, only Shri D.K. Sharma appeared. He madethe 
folloving submissions: 

i) 	
According to Shri A.K. Sinha, he was promoted to the IFS on 10.3.92 

whreas he. claims promotion in November, 1990. The IFS (Rcruitmj) 

Rules provides only the maximum number of posts that can be filled up. 

( ) tI 	
9 



Mere presence of vacancy does not entitle Shri Sinha to claim promotion to 

the IFS. Further, it is not neesary that his name would have been 

considered had the Select List been prepared earlier. 

Officiation df Shri Sinha on cadre post from 15.2.91 to 16.5.92 cannot be 

considered for seniority because his name was included in the Select Iist 
only on 25.11.91 whcn.the'list was approved by the UPSC. His officiation 

cannot, therefore, be counted for the purpose of fixation of his scnkity 

before25.1l.9l. 

As per rule-9 of the IFS (Cadre) Rules, prior approval of the Central 

Government is required by the State Government in case a non-cadre officer 

is posted on a cadre post beyond a period of three. months. 

.. 
He (Shri D.K. Sharma) was entitled to Senior time scale w.e.f. 4.7.91. 

Therefore, he was senior to Shri Sinha whose name was included in the 

Select List w.e.f. 25.11.91. 

v) 	In view of above, the year of allotment (198.8) assigned to Shri Sinha is 

correct and does not require any change. 

Shri :Sharma also asked for a copy of representation dated 18.12.89 submitted by 

Shri Sinha which was sent to him vide letter dated 18.04.2000. Shri Sharma 

furnished his comments on the said representation yjçj  his letter dated 1.5.2000. 

4 	The ground urged by Shri Sinha in his earlier representations as well as 

the latest one as also the submissions made by Shtii D.K. Shanna have been 

examined. As the outset, it is stated that the judgment rendered by the Hon'ble 

Tribtinal in the case of Shri Ibobi Singh in OA.No.l5/95 is pending for revie' with• 

the Hon'ble Tribunal following fling of Review Petition by the Union of India. As 

regard the contention of Shri Sinha that his immediate senior, Shri A.K. Roy was 

appqnted to the IFS on 16.12.89 and was assigned '1985' year of allotment, it is 

stated that Shri Roy's name was included in the Select List prepared on 13.12.1988 
whereas Shri Sinha's name could not be included in that list due to restriction on 
size of the Select List which depended upon the number of promotion vacancies 
available on the date of preparation of the list. In fact. Shri Roy was the only officer 
whose name was included in the Select List prepared on 31.12.1988. The name of 
Shri Sinha was included in the subs&uent Select List prepared on 15.3.91 land he 

was placed at SLNo. 1 of the list in which names of 5 other SFS officers of Tripura, 

who were found suitable for promotio.n to the IFS, were included. On the basis of 



that Select List, Shri Sinha was appointed to the IFS w.e.f. 10.3.92 and was 
subsequently assigned' 1988' Year of allotment 

The issue of extend ing thenefltoffic.jatjoj to a promotee IFS Officer on a 
cadre post prior to his promotion to the IFS was examined by the Ilon'ble uprme - 

Court in the case titled M V Krishna Rao and Ors Vs UO1 and Ors - JT19 
9 

SC 492. In that case, the Hon'bkSupreme Cu held that for appointing a Select 
Lit officer on a cadre post prior to his inUctjon into the all India Service, pproval 
ofthe Central Goverument was not necess. Such àproval is requfred o 

	in the y  cae of non-Select List officer or one who is not 	in order in the lisL In the 
present case, Shui Siitha was at the top of list prepared on 15.3.91 and, as such,às 

per ruling of the Apex Court in the case cited above, no approval of the Central 

overnment was necessary. Nevertheless, Central dovernmeit accorded approval 

to the State Governjnents proposal regarding officiation of Shri Sinha on cadre post 
w.e.f. 15.2.91 

till his appointment to the IFS on 13.3.92. In a recent judgment datdd 
20.1.2000 delivered by the Hon'ble High Court at Allahabad in W.P. No.2493/97. 

Chndra Bhush Vs. Ceral Admjisttjve Tribunal Allahabad Bench and OrS., 
it has been held that Shn I3hushan was entitled to the benefit of officiation from 
13.12.1984, i.e. the date whehe Select List in which his name was includd 
drawn. While delivej.

ing the judgment the llon'blc Iiigh Court also relied upon the 
judgment rendered by the Apex Court in the case of M.V. Krishna Rao referred t 
above. 

6. 	
In view of the position explained above, Shri A. K. Sinha is entitled t 

the benefit of offlcatjon on cadre post w.e.f. 15.3.91, the date when his name was 
included in the Select List and on that date Dr. Khajzaljan was the junionj 

direct recruit of 1987 batch borne on the Manipur. Tripura Joint Cadre who had beet 

Officiating continuously on a senior post. Accordingly in terms of rule 3(2) (c) of 

the IFS (Regulation of Seniority) Rules, 1968, Shrl Sinha is placed below Dr. 
Khai. zalian and is hereby assigned '1987 year of allotment 

Sd!- Mira Mehrjshi 
Joint Secretary to the Govt. of India 

1 
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\O.22Ui2&'04.IFS.H 
Gov'rnn- n!ofIp.d!2 	 : 

Miniuv of Environment and Forests 

Paryavararl Bhavan, COO Complex, 
Lodi Road, New DeThi 00. 

Dated the 28(b February, 006 

ORDER 

Shri Thobian IFS ocer of Maipur State Forest Seice was apinted to thee IFS Cadre of Manipur Tripura Joint Cadre w e f 10 August, 1990 vide order 
o 18014/12192-IFS U dated 8 September, 1992 Accordingly his seniority was fixed in eJndian Frest Service in terms of the provisions of S (Regulation of Seniority) 

Ru)ea, 1968 and he was assigned '1986' as year of allotment 

Sun ibobi Singh chaflnged his fixation of seniority in the Hon'ble CAT GuwahAti Bench as OA No 15 of 1995 The Hon'b]e CAT - Guwahat, vide its order 4axed 6 i, 99 in OA No 15 of 1995 held that "the triennial cadre review ought to have ban herd at the iriterva.l of thrcyears and as this was not done, the year of allotment should b computed relating to the year of allotment earlier than 1986" The Ministry of Envfronment and Forests challenged the order of Hon1ble CAT— Guwahati in the Hon'ble EIgIi Court of Guwahati However, the Hon'ble High Court partly upheld the order of the 
ontb1o1CAT - Guwahati Bench requiring the Central Government to antedate the cadre 

awofM*pur ,.Tripura Joint Cadre 

e mafter Was thereaer examined by the Min istry  of Environrnejt and Forests 
i'consu1taon with the Department of Personnel and Training and the Ministry pf Lw 
a&i Jusce, Department ofega1 Affairs The Departmneiit of Personnel and TrajhinS in the Central Government In pursuance of the decisiop of V'e CkT - Guv/aj,a4iBencF ueid by. the Hon'b]e High Court of Guwaha issued Notifications No.1601616190. AXSfl).(A) & (b) both dated 12 "  September, 2005 amending the TFS (Fixation of Cadre Stctigth) Regulations, 1966 and IFS (Pay) Rules, 1968 in respect of Manlpor.Tripura oiJCathe giving it effect frbrn 29th  March, 1988. 0 

The State Govt. of Manipur have informed that Shri Ibobi Singh was 
recommended by the Selection Committee Of UPSC in its meeting held on 22,21989. 
TheGovt. pfMan.ipur have also informed that the junior-most Direct Recruit officr who 
-Wasi helding senior post on 22.2.89 was Shri V. Raniakantha, IFS (MT: 1984). According1', in pursuance of the orders of the Hon'b)e CAT dated 201h January, 1999 in OA 146.1 of 1995 upheld by the Guwahati High Court in their judgment dated 1 0' 
April, 2003 in WP(C) No.4963 of 2001 and in terms of notification dated 129,2005 

it 

ff 

C: 



na 

Contd. from prey. paic 

amending the IFS (Fixation of Cadre Strength) Regulations, 1966. in respect of 

Manipur Tripura Joint Cadre, the seniority of Shri Ibobi Singh is reOfixed as under: 

Name of Officer Year of allotment Placement 

Ibobi Singh 1984 Below Shri Ramakantha, IFS (MT-1984) 

This issues with the approval of the Competent Authority. 

Sd/ (G. Devnani) 
Under Secretary to the Govt. of India 

Copy to:- 

The Chief Secretary. Government of Manipur 
The Secretary, Department of Personnel & Admn. Reforms, Government 
Manipur, Imphal 
The Principal Chief Conservator of Forests, Government of Manipur, Imphal 

4 The Accountant Government, Maniur, Imphal 
The Secretary. Union Public Service Coiimission, Dholpur House, 
Shahjahan Road, New Delhi- 110 011 
The Department of Personnel & Training, North Block, New Delhi 
Guard File/Spare Copies 
Shri Anup Kumar Chaudhury, AddL Central Government Standing Counsel, 
74, K.R. Chaudhury Road, Bharalurnukh, Guwahati-78 1 009 witli rdference 
to Contempt Petition No. 22/2004 before CAT -. Guwahati Bench. 
IFS - CivilList Section 

Sd!- (U. Devnani) 
Under Secretary to the Govt. of India 
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( 	RNMENT OF INDIA 
OF ENVIRONMENT & FORESTS 

iOi 3-1 /8s-IFs-II. 
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- 	Telephone No. 

- A -k,. 
Telegram P.RkAVAR4. 

NEP' DELHI 

• 

- 	 PARYAVARAN BHAWAN, C.G.O. COMPLEX 

11 	f ft-110003 

(I 	

LODl ROAt, NEW DELHI-110003 

The Scrctary4 
AppOintment Departrnent 
Govrriment of Tripura, 
AA1TA.LA. 

r, 

Sub: Indian Forest Service - Tripura dadre - promotions to. 

I am directed to refer to•your letter No.F.2(iO)-S/89 dated.-.t,he 
th January, 1989 addressed to the Union Public Seice Commission, and 
say that the Commission have, vide their letter No.F.10/12/88-AIS dated 

:e 24th February, 1989 approved a Select List of officers of the State 
rest ervice of Tripura for promotion to the Indian Forest Service cadre 
Tripura prepared by the Selection committee at its meeting held at 

ticutta on 31st December, 1988, consLsting of the following one name. 

l. 	N.me of the officer 	 Date of-birth 
No. 

1. 	(2) 	 0 

01. Shri ASISH KUMAR ROY (SC) 	04 05 1-950 

	

2. 	If and when the State Government propose to appoint one or more 
of the, above officer to the Tripura cadre of the Service, the following 
information may kindly be Eent alongwith the proposals of the State 
Government, viz.: 

	

1. 	information prescribed vide Ministry of Home Affairs circular letter 
No4J.6/4/66-AIS(III) dt.19 3 1966(Govt. of India instructions at pp  758- 
760 of the AIS Manual, Second Edition); 

declaration of marital status in the prescribed form; 

writ -ben consent to termination of lien in the State Forest Service, 
on confirmation in the Indian Forest Service; 

a certificate that there has been no deterioration in the work and 
conduct of the officer since his inclusion in the Select List; 

- 	 . . . . . . . 2/- 

Iq 

	

r 	- 	 - 	•;; 
C( 
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V 	 . 	

V 

V 	 V 
V 	 V 	 V  

V 	

-:2:- 

v. 	a. certificate that there is no stay order, or any other 
prohibition, on promotions to the Tripura cadre of th 
Indian Forest 5ervice. . 	 V 

3. 	Proposals for fixation of seniority of the officers may 
also be cent. simultaneously (in duplicate) in terms of 1  letter 
No.18014-4/76-AI5(IV) dt.24th February, 1976, from theVDepatt-
ment of Personnel & Adm Reforms(Iinistry of Home Affairs). 

Yours faithfully, 
V 	

VVV 

(K.S.Achar) 
£sk Officer, 

:1 Copy for information to theecret\union Public  Service  H 	. 	commjssjon, 	o1pur House, Shahj han Rôd, New 	lhj-110 011, 
w.r.t.letter No,F.1O/12/88_AI datd the. 24th Fehruary,1989, 

V 	 V 	
V 	\(K.S.Achar) 	V.  

D3 Officer, V 
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• 	From: 
Achiniya kumar. Sinha, IFS (MT-86) 

Director, E3iotechnology, Government of Tripura 
• 	 Kunjavan, Agartala: 799 006 

tO 	 :. 	 .. 

The Secretary 	.• 

Ministry of Environment & Forests 
Government of 1ndi, Paryavàran Bhavan, COO Complex 
Lodi Road, New Delhi: 1 10003 

THROUGH IROPER CHANNEL 

Subject: Request for antedating my pombtion to the Indian Forest Service 

Ret'.: Notiflcation no. 160 16/6/0-A1) - (A) dated 121hSeptem ber  2005 of the Ministry of 

Personnel, PubIc Grievances & Pensions (DoPT), Govt. of India for IFS (Fixation of 

Cadre Strength) Amendment Re'gfflations, 2005 

Si:'. 
Number of promotion pdsts ih the Indian Forest Service (Manipur-Tripura) cadre was 

orreeted froiii 14 to 16 with retrospective effect from the 
29th March 1988 as per the IFS 's 

(Fixation of Cadre Streth) Am 	ñi endht Regulations 2005 vide DoPT Notifcation dated 
12th 

Scpternber 2005 referred above I would therefore, request for rightful relief arising out of the 
eoretion of wrong by the Governmiit. 

There was, according to the corrected position as per the amendment dated 
12th 

September 2005, one cJear 'acancy (50O/0 of '1 6"for Tripura part of the joint cadre) against8 

promotion posts for Irlpura with effect from the 29"  March 1988. Thus, the required size of 
the Select list for Tr.ipura was 2 (two) as per the extant rule. The Select List prepared on the 
3I December 1988, hovever, erroneouSly contained only one name, that of Shri AK Roy, my 
immediate senior from the same batch (1 973-75) of State Forest Service. I would submit that 
my name had not been :ijcluded duC toeStriction on t'hsize of the Select List imposed by the 
wrong depiction of proñotion.vacaucy,.Iwould, thercfoee, pray now'ior inclusion of my name 
in the Select List of the 31 DecCmber 1988 next to that of Shri AK Roy in legitimate 
mitigatioll of the wrongful dprivätiOn earl icr, 

Only one officer, Shri Ak RC'l'iad been promoted to IFS on the 
16th  December 1989 

based on the crroneouly held positiOn that onlyone. vacancy had existed against promotiàn 
posts on that date. ThcC were atualy wo vacancies in Tripura part of the cadre on that date 
according to the cadre stt'eigth as Cor:'ected now 'ide notification dated 12 September 2005. 1 
was thus deprived of niy rightful, oppoft'inity for pro.motin due to the wrong committed 'nOw 

cor1ec1e(/' by. the C1overnmCrit. I wouiId therefore, pray now for mitigation of that injustice by 
antedatiig my proillotion with effect trn the 161h Deceiber 1989. 

• 

Yours pithfully, 

• 	 .• 	

S 	 ( 	 - \., 

(Achinlyc kuinor Sinha) 

• 	Advance Copy to: . 	 • . 

The Secretary, Ministry of Environn i~ nt 	Forests, Paryavaran Bhavan, COO Complex, Lodi 

Road, New Delhi: 110 003 . 



) 

' 	
uX{L'R1 

1. 

 

0)V1ibL;!NI' (*.LUI'Ui<.A • 	• 3) - J - O/ 
/N1RAL. AL)MtN11j.tAI1oN (J.' 	ONNJL. & 1RAJ.NINU) DLk'Akt1MIN1 

- - 	 F.3 S(74)-(rA(P&J )/91 	 l)ated Aartah the;'Ianuary, 2006 
CF\ 

The Secretary, 

(;overnmet of India, 
.Jthiistir of 	vr iioineit & Foist 

-V ,-- 	 Pnrynvaran.uJtann ( 	() ( o ,nffl' L'xlhI Itoad, 

• 	
ubect : Ap1licatn trtn Sli AK. ;i,ha. 1'S for antedating !ii promotion to IFS 

Jcf Nbtificatiàn No. 16016/6!90A(i1)(A) datcd 12th 8cptcnbcr. 2005 of the 
Ministry,  of PersonneL Pnbli:. Otivances & Pensioii (DoPT). Govemmcnt 
of India. iFS (Frxatian ot(c Strength) Amendrncot Regulations, 2005. 

I am direclod to send ierewith an application (in original) of Shri A.K. 

inha, IFS (MI) fOr taking necessr' action fOr antedating his Promotion with 

et from..the 16th December, 199. based on the arnendnent of IFS (MI) cadre 

• 	 icngth sviIi rcUOspcctivc cffct ficn the 29 March 19 	vidc Notification 
fo.16016/6/9O-Afl)-() dated IT 	:ptcmbcr.2005 of the Ministry of Pcionnc1, 	S  

lublic (inevmnces & Pensi@n (I )oVt. ( iovenmmemit or India. 

• 	 oOrs thiththlly. 
inclo: Lvttcr of Shri A.K.Siih,Th. 

	

Dated 20th Decuiber 2005. 	
0 	 • - 	

(STntiS. C akraborty) 
• • 	 • • 	 Unckr ScrcLiry to Uw 	 • 

Gvenitnent of Iripura. 	 : 
S .- - 

/2
*. theComrnissioiier&Seetaty. Govt. of Iriputa, Lpu. of Science, 

 lechniôgy & Environl?n
Th Pi cipiI CluefCji atai of 1 oleat8, Tripo' kgar11a \ 

(Smnti 3. Chakrabqrty 
Un.dcr Sccrctary to u 

(Joveriunern of Iripura. 
5 , 	 • 	 I. 
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ANNEXURE-9 

PUBLISHED IN PART II SECTION III SWUBSECTION (I) OF THE 
GAZETTE OF INDIA (EXTRAORDINARY) Dated 29-3-1985, 

No. 16016/3/85-AIS(IV-A) 
Government of India/Bliarat Sarkar 

MINISTRY OF PERSONNEL AND TRALUNING, ADMINISTRATIVE 
	 a 

REFORMS AND PUBLIC GRIEVANCES AND PENSION 
(KARMIK AUR PRASHIKSHAN, PRASHASNIK SUDHAR AURLOK 

SHIKAYAT TATHA PENSION MANTRANALAYA) 

New Delhi,' the 29th  1'4arch '85 

NOTIFICATION 

327(E) 
• - ••• 	 GSR- In exercise ofthe powers conferred by sub-section (1) of the Sectioi 3 of the 

All India Services Act. 1951 (61 of 1951) read with sub-rule (2) of Rule 4 of the 

Indian Forest Services (Cadre) Rules, 1966, the Central Government in consultation 

with the Government of Manipur and Trpura, hereby makes the following 

regulations further to amend the Indian Forest Service (Fixation of Cadre Strength) 

Regulations. 1966 namely:- 

1. 	(1) These regulations may be called the Indian Forest Service (Fixation of 

Cadre Strength) Third Amendment Regulations, 1985.   

(2) They shall come into force on the date of their publicatibn in the 

Official Gazette. 

In the Schedule to the Indian Forest Service (Fixation of Cadre Satrength) 

Regulations. 1966for the heading 'Manipur-Tripura' and the entries occurring there 

under, the following shall be substituted:- 

Manipur-Tripura:- 

Senior posts under the State Governments. 	 37 
Contd to p!2  



2 

Manipur 

Chief Conservator of Forests 	 1 

Add!. Chief Conservator of Forests 	 1 

Conservator of lorests 	 3 

Deputy Conservator of Forests 	 7 

Deputy Conservator of Forests 

Resource Survey Division- 

Deputy Conservator of Forests, Wildlife 	1 

Deputy Conservator of Forests, Working Plan 

Deputy Conservator of Forests, Socia! Forestry 	1 

Deputy Conservator of Forests, Soil Conservation 2 

Deputy Conservator of Forests, Headquarters 

19 	-19 

Tripura 

Chief Conservtor of Forests 	 1 

Conservator of Forests 	 2 

Deputy Conservator of Forests 	 9 

Deputy Conservator of Forests, Wildlife 	. I 

Deputy Conservator of Forests, Working Plan 	I 

Deputy Conservator of Forests, Headquarters 	I 

Deputy Conservator of Forests, Forest Research 	j 
Deputy Conservator of Forests, Training 	I 

• 	 Deputy Conservator of Forests, Planning & 	
LI 

Deve!opment .: 	 1 

18 	 18 
-'-7 

2. Centra! Deputation Reserve @ 20% of I above. 7 
- 44 

• 	 Mañipur - 22 
Tripura - 22 

cortd. to p/3 

. 	 .• 	. 
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3 

Posts to be filled by promotion in accordance 

with the rule 8 of the IFS (Recruitment Rules), 1966 	 - 14 

(M=7,T=7) 

Posts to be filled by Direct Recruitment 	 - 30 

Deputation Reserva @ 15% of 4 above 	 - 5 

6.LeaveReserva@1l%of4 above 	 - 3 

Jurior posts @20% of 4 above 	 - 6 

Training reserve @ 10% of 4 above 	 - 3 

Direct Recruitment posts - 	- 47 

Promotion posts- 	 - 14 

Total strength  

Sd/-  11 
Desk Officer 

To 
The Manager, 
Government of India Press 
Ring Road, New Delhi 


